' agrit ,‘c& W) “Kodter J’éw“. RN M

Phwrts Qwe XON] . OF URGENT PUBLIC IMPORTANGE
foar g ot ey o w3 W L ~Comtd, = .

wivgran fear g, wedw fagr g Ravontzs mw m Hascrans

w2 |

.ot Wroelt Ak wa Jagy
A wefay weedt ¥ A0 wdar g
fo foe wrar 1 99w IR fear §
oY wrerwr M A 75 quy feat
N wxz At g ) ag T
qufeat &, ¥ wgt a1 ¢ gdwg #F
wrqq Wiy, T A wow 3 Aoff wrar
zafag Gt wrar w1 ggw FRA § w1
et §? g oAy wax gy
X AL F WA, WYF A, Aga
w gar § 1wy O fare A
< asar 1 ¥fwa qar v e art
fpgeors & ww wfedi & geraen
w4, 58 Fer oz o 7 xafeg
T wga § s dgrard wcF adl
wAT W1 TANr ¥ w3 e W wry g
e gk § A ww ¥ gard e
¥ oy ¥ I F qdAT ¥

——

‘BUSINESS ADVISORY COMMITTEE
TWENTY-FOURTH REPORT

THE MINISTER OF PARLIAMEN-
‘TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): I move:

“That this House do agree with the
Twenty.fourth Report of the Busi-
ness Advisory Committee presented
to the House on the 2hh August,
1978." ' .

MR. DEPUTY SPEAKER: Just =
‘minute. Shrimati Chandravati wants
to make lver personal explsnetion. Smt.
Chandravati, .
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BUSINESS ADVISORY COMMITTEE
. ~—Contd,

TWENTY-FOURTH REPORT—Contd.

SHR] JYOTIRMOY BOSU (Dia-
mond Harbour): 8ir, I have been try-
ing my level best to have discussion
on flve very important things. One 18
about de-control of sugar. De-control
of sugar has put the weaker sections
of the soclety all over the country in
serious distress. Secondly, mills have
now been exempted from the obliga-
tion of producing cheap and standard
textile cloth. This is ong of the worst,
misdeeds of the present government.
We want & discussion on the same.:
Thirdly, now they have removed the
price preference which the public sec-
tor undertakings were enjoying in the
matter of quoting rates for government
works execution and supply.  Price
preference for the public-sector under.
takings has been removed. As a re-
‘sult, thery is domination of private
sector in the business. Fourthly, they
have now _surreptitiously given ap ad-
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from visjous ships and |
of Indian Navy' w«.dimhudulm-

.risoned on ‘the ground that they were

suspected to have protesteq against in.
human service conditions. - These
sailors were brought to Red Fort and
put in solitary confinement for one
year. In Red Fort they were threaten-
ed with dire consequences in case of
their refusal to make confessional
statements. Most of these sailors were
sentenced to three months rigorous
imprisonment, without giving any op-
portunity of self-defence. An ex-
leading telegraphist, as per my infor-
mation committed suicide in Tihar
Central jail. Sir, it is a very serious
matter and I want the Defence Minis-
ter to make a statement in this respect.
(Interruptions)
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MR. DEPUTY-SPEAKER : Ther, is
no lunch hour.

SHRI V. M. SUDHEERAN (Allep-
pey): Mr. Deputy Speaker, Sir, the
hon'ble Labour Minister has made
statement on the question of bomson
22ng August. That statement is totally
inadequate and unsatisfactory. We
are getting so many complaints and
there are many deputations from the
various groups of trade unions in tke
country. I would like to know from
the Minister one thing. The P&T and
the Defence employees and Rallway
employees are constantly demanding.—
bonus and of course the Janta Party
and the Hon. Minister are committed
to it. I would urge upon the Minister
to come out with a ‘comprehensive
statement and to fix some time for a
full and detailed discussion in " this
matter.

Ancther thing which I woul;l ke to
know from the Minister is this. In
this session Government lias lntmdue- '
edulillmthebmﬂonotnw
nut Development Board. .Sir, it iz a
vital question as far as Kerals is con-



